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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 25" September, 2023.

L.A. BILL No. 32 of 2023.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH MOTOR
VEHICLES TAXATION ACT,1963.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy - fourth Year of the Republic of India, as follows:-

1. (1) This Act may be called the Andhra Pradesh Motor Vehicles Taxation Shor title and
(Amendment) Act, 2023, commencsment,

(2) It shall come into force on such date as the Government may, by
notification, appoint.

2. Inthe Andhra Pradesh Motor Vehicles Taxation Act, 1963, inthe Ninth  Amendment of
Schedule. to the existing Note, the following proviso shall be added namely, NNth Schedule.

Act No. 5 of 1983,
“Provided that in respect of 4 wheeled in-use Goods
Carriages upto 3000 kgs in laden weight registered prior to
08-06-2018 belonging to the State of Andhra Pradesh, the
existing quarterly tax shall continue to be paid.”
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Statement of Objects and Reasons

The tax on Motor Vehicles is collected under the provisions of Andhra
Pradesh Motor Vehicies Taxation Act, 1963. Taxes on Motor Vehicles is ane
of the significant sources of Revenue for the Government. The Taxes so
collected against Motor Vehicles will help the Government in improving the
Road infrastructure, Road Safety and safe and speedy passenger and
goods transport.

The Government introduced lump-sum / life time tax for new and in-use
vehicles in respect of auto-rickshaws with 4 in all and Goods vehicles up to
3000 Kgs in laden weight under Ninth Schedule vide Ordinance No. 3 of 18
dated 08-06-2018 which was made into Act No. 27 of 2018 dated 25-10-
2018 w.e.f. 08-06-2018.

Later, Government issued notification vide G.O.Ms.No.16 Tr, R&B (TR.I)
Dept., dated 06-02-2018 exempting the Mator Vehicles tax in respect of
three wheeled contract carriages (passenger autorickshaws) with seating
capacity of four, five, six and seven in all; three wheeled Goods Carriages
- {Light Goods Vehicles) up to GVW of 3000 kgs; Tractors and Tractor- Trailers
used for agricultural purpose and also written off the cumulative arrears of
the Mctor Vehicles tax up to the date of the notification.

On issue of the above notification, all the 3 wheeled Goods carriages
upto 3000 kgs laden weight are exempted from payment of Motor vehicles
Tax and 4- wheeled Goods Carriages upto of 3000 kgs are still in the purview
of payment of life tax and as per the note under Ninth Schedule all the oid in-
use 4- wheeled Goods Carriages upto of 3000 kgs belonging to the State of
Andhra Pradesh shall pay lump-sum/ life tax within 6 months from 08-06-
2018 and until then the existing quarterly tax shall continue to be paid.

As the owners of in-use 4 wheeled Goods Vehicles up to 3000 Kgs in
laden weight are requesting for continuation of Quarterly Tax due to financial
problems, it is proposed for amendment of the provisions of APMV Taxation
Act , 1963 (Act 27 of 2018 dated 25-10-2018) facilitating continuation of
payment of Quarterly tax for these cld vehicles (4 wheeled Goods Vehicles
up to 3000 Kgs in laden weight) registered prior to 08-06-2018.

The Bill seeks to give effect to the above decisions.

PINIPE VISWARUP
Minister for Transport.



25" SEPTEMBER, 2023] ANDHRA PRADESH GAZETTE EXTRAORDINARY

FINANCIAL MEMORANDUM

The Proposal include:

Amendment of Ninth Schedule of Andhra Pradesh Motor Vehicles

Taxation Act, 1963, (Act 5 of 1963) for continuation of payment of
quarterly tax in respect of 4 wheeled in-use Goods Carriages upto
3000 kgs in laden weight, which were registered prior to 08-06-2018
belonging to the State of Andhra Pradesh.

There will not be any expenditure on the Government due to this
proposal.

An amount ot Rs. 79.00 crs shall be paid as lump sum tax and if
Quarterly tax is continued an average of Rs. 40.87 Crs shall be paid
every year.

PINIPE VISWARUP
Minister for Transport.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLEY,

The Andhra Pradesh Motor \Vehicles Taxation (Amendment) Bill, 2023
after it is passed by the Legisiature of the State, may be submitted to the
Governor for his assent under article 200 of the Constitution of India.

PINIPE VISWARUP
Minister for Transport.

Dr. P.P.K. RAMACHARYULU,
Secretary General to State Legislature.
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